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T)IE ~ T R A P U X  NOTIFIED AREA COUNm 
[POSTPONEMENT OF ELEmON) Am, 1984 

[Received the assent of the Govcmor on tire 25th Sepfember, i984,firsr published 
m an exrtaordinary issue of rht. Qrissa Gmetts, dated the 28th Septen~her, 1984.1 

Be It enacted by the Lgislature of the Statc of Orissa in the Thirty-fifth Year 
ofthe Republic of India, as followsf- 

BkoH titla 1. ( f )  This Act may be cahd tfhc Chatrapur Notified h e a  Coucil (Postpone- 
md ment of Election) Act, 1984. 

i aommena- 
I -1. 

I (2) It shall bedeemed to have come into force on thc 1st day of July, 1984. 

1 
. . DrPPItf~nr. 2. fa th lb  Act, unless the context othehise requires,-- 

I ' 

(a) 'municipd Act" means the Orissa Municipal Act, 1950; 

(b) "Council" means the Notified Area Councii of Chatrapur; 

(e) Words. and expressions used in this Act but not dehed shall :have the . 

same meaning as assigned to them respectively, under the Municipal Act. 
' * 

3. Ndwithslanding anything contained in  the Municipal Act or in any rules or 
orders made or issued thc~undcr :- 

la) a 1  proceedings or actions, excepting those actions taken for delimitation 
of wards and reservation of seats for members uf Scheduled Castes and 
Scheduled Tribes, taken in furtherance of holding general election for 
 he reconstitution of the Cwncil are bereby cancelled; and 

(b) the general election for the reconsitution of the CounciI sMI be held in 
accordance with the provisions of the Municipal Act and the rules made 
thereunder on such date, or being later than 3[3ld Decrmbcr, 19851 as 
may bc h e d  by the State Government and the election so held ,shall, 
for all purposes,- be deemed to be a general election held under the 
MunicipaI Act .  

4. The Subdivisional Officer, Chatrapur shall exercise thc powers and perform ' the functions of thc Cuuncil and its Chairman till the date of first meeting of the Frovision. 
newly elected Council with thc required quorum prescnt. 

Egos1 nnd 541) The Chat rapur Not ificd Arca Council (Posiponcment of Electiou) Ordinunce 
~ a v i u .  1984 is hereby repealed. 

Orism 
(2) Notwithslanding such repeal of thc: said Ordinancx: anything done or' any Otdinanpl 

action taken thereunder sha1I bc defined to havc been done or taken under this Act. No. 10 of 
1984 

- 

1. Substituted by the Cha~rapur Notified Area Couacil ( P ~ s r p Q f i ~ n t  of Bkclion) Amendment 
w, 1986 (0tbf l  Act 11 of 1985) 5,2# 



. . ORISSA- ACT . 5  OF 1985 

*(THE ORCsSA 1MUNICIPAL COUNCILS (POSTPONEMENT OF 
. - : ELECTloKs) ACT, ls85J 

-'[Rewived the usieul 01' /he Gover~ror o t ~  tI~r: 20th Aprli 1985, JlFt piblislwf 
;in: an e.~irnordinorv issrie of hhz Orissa Gazette, dared rJie23rd April, 19851 

4~ T? FRO*€ FOR 3 HE POSTpDNMNT OF BLEC~IOPIS TO CHIITAIN MUKICIPhL 

COUNCILS OF mE NAm 

Bc i r  enacted by tlic Legislature of the Srate of Orissa in the Thirtysixth Year 
of-the-Republic of India, as follows!- 

Shot1 title 1. ( I )  This Act may b= caHed t h e  Orissa Municipal Councils (Posrponement 
md ma- of Ekctions) Act, 1985. . , 

. . .  . , , 

mncoma 

(2) It shall be deemed to have come into force an the  3 1st day o f  December, . - 
1984. . :.- 

~ n i ~ i ~ n r ,  '-%:2. (I), 10 this Act, unless the conterrt otherwise requires,- 

(a) "Municipal Act" means tbe Orissa Municipal Act, 1950, . . , . o h . & . .  
maf1m 

(6) "Municipal Council" means a Municipal Council constituted under tho 

:LJ,. :., :-:* Munici* . Act and s h d ,  , include Notsed Area Council , constishrted 
r . - -  I - 7  

. ,  .... thereunder. 

(2) Wards pnd enprer;ioos u u d  in this Act but not defined herein; shd  have 
thcsame meaning as assigncd tci them respsctivdy, udder the Municipal Act. 

Po*'ww - 3. Notwithstandi.I anything coitaincd in the Municipal AE; or inmy mi& mads 2 ; '  or order trrucd tlicrcunder :- - ,  

c ~ l o a  in 
MunIeioal 

i 
. . 

Councils. .(a) all procecdi ngs or a d o  ns, e~ccpiiog those actions takea For deIimitation 
" ' 

'of wnrds and re~orvation of scats for members of Schcduled m t e s  and . . 

Scheduled Tribes taken in furtherance of holding general elections for the . .  , 

reconstitution of Municipal Councjls as specified in column (2) of the . . 

, , . .  Sehedule appended bertt o are hereby cancelled ; and 8 .  , 
! . , 

(b)  the general eIcctiop ,for the reconstitutign of the said G u n c i l s  shall be 
held in-accordancx , with the provisions of the Municipal Act and the Rules 
madc thcreunder on such date, not being latcr than the 3lst December, 
1985, as may be fwed by the Start Government and the elections so held, 

. . ,  . shall, fur aII purposes, be dcemed to be a gcncrnI election held undcr the 
said 'Act. 

Forform- 4. The persons, or the bqdy of persons as specsed in column (3) in respect 
of dulics'of tho, carrcspond~ng Munrc~paI Councils as mentidned in column (21 of the 
~~~~~! Schedule are hemby empowered to exerciw all the powcn and perfarm all the  
DIBU. functions of rhc Councils and its Chairman under I hc provisions of the Municipal Act 

mad Rules made thereunder unlcss othenvise ordered by thc Statc Government, tdl 
the succeeding elccied Council and its Chairnun take o$cc or the 31st December, I 

I 
1985, whichever is earlier. 

, I 

W M a l  and . 5. (11 The Puri Municipal Council (Holding 01 Election and ~a l ida t ibn)  Act, 
- s!hvlrigs. 

1984 gnd-~tie Orisii Municipal Councils postponement of Elediorl No. 2) Ordinance, 
1984, arc hereby repealed. &sa or& 

naacp 
No. Is of 

. . .. 
. 1 9 ~ 4 .  - 

,> ' - I .  (2) Noiwithstanding such repeal oilhe said Ordinance anythng done or any 
- : ,- : w ~ i u n  taken thereunder shall bc deemed to have been done or taken undcr this Act. . '  - 

*. For Sl~tef l tnt  of objects and reasan9 act Orl~sa Gazerre. P~traordinrr~ +ted 
Ihe 211t Mnreh 1983 M o ,  47s). 



THE ORISSA MUNICIPAL COUNCILS (POSTPONEMENT OF ELEGTIONS) 
ACT, 1985 

(Orisaa Act 13 of 1985) 

S1. Name of the Louncil Persons or body of persons 
No. empowered to excercise 

powers and perform the duties 
of Council and Ghalrman 

Bankl NotlGed Arm Council 

Bhadrak Notilied Area Council 

Jaleswar Notified Area Council 

Xavisuryanagar Notiaed Area 
buncil . 
Aaka Notfled Area Quncil 

Barpali Notfied Area Council 

Brajamjamgar Notilied Area 
Coundl . 
Patnagarh Not~ed  h Gouncil 

Gunupur Notiaed Ami touncil 

Joda Notified Area Council 

Bolangir Mudcilpal Goundl 

Purl Municipal G u n d  

Barbil Municipal Oouncil 

Rwrkela (Civil Township) 
Noti64 Area Councll. 

- Subdivisional Officer, Baaki 

. . Subdivisional Officer, Bhadrak 

... Subdlvlslonal Officer, Sadar Bdasore 

., Subdivisional Officer, Chatrapur 

- Subdivfsional mcer, Bhaqjanagar 

., Subdivialond mcer, Baregarh 

- SubdJvlsiond O k r ,  Jharsuguda 

., Subdivlsi onal Oficer, Patnagarh 

- Subdivisional Oflicer, Champua 

-. District Madstrate, &Ian& 

- Council appointed in H. & U. D. 
Department, Notffimtions do. 49888- 
R. & U. Dm, dated the 22nd November 
1983 read with No. 43564-H. U. D., 
dateU the 22nd November 1984. 


